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ORDER (ORAL?}

Shr il Justice V.S.Aggarwal :

The applicant was placed under deemed suspenis:on
on the ground of his being in judicial custody for mcre
than fortiy eight hours tn a criminal mattet reltating ic
sttbmission of forged documents by one Mohammad uinus.
This was on 20.8.1993. The charge-sheet had beern filed
against the applicant on 31.5.1894. in that matter. til1
date. we are informed that the Court of competent

Jjurtsdiction has not framed a formal charge against the

app!licant. He was reinstated on 10.1.2003.
2. Applicant’s learned counsel contends that the
applicant {s superannuating on 30.4.2004. Because of the

above~-said facts, the appiicant is being even ignored with

respect to the promotions that were due.

3. . By virtue of the present appiication. the
applicant seeks a direction to the resgenidents to cconecider

hie case for ad hoc promotion to the pest of PIOY st ouip
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<. P thhis stage. keeping In view the above-said

factiz lhatl criminal proceedings are pending against the

agpiicant, it witl not be proper to 1ssde Al suich
direction claimed which we have t1eferted 10 in the
Freceding  paragraphis. However, at this stage, a !g3ssi
be'tel Tl be granted because the app!tcant S
supe anhuating on 30.4.2004. The applircant in this regaid
hias submitted & representation dated 2.G6.2003. cop- of
#hiich 1s Annexure A-Z.

5 When 1ights of the respondents are notl it el te

Lte affected. we deem 1l unnecessary Lo 1s5sue a show cause

nhotice while disposing of the present petition.

6. It is directed that respondent Jlo.2 st 3
constdel the representation dated 2.6.2003 ot the
appl tcant ang pass an appropriate speak ing order

preterably within two months from the date of teceipt of =
certrfied copy of the present order and communicate to the
applicant .

7. Sub ject to aforesaid. OA 1s disposed of. Howesver .
by way ot abundant caution, we make 1t cieat thal we are

ngt e~ptressing anything on the mei 1ts of the matter
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